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died and nine other Army personnel 
were injured.

2.1. The accident occurred when 
the vehicles was negotiating a &harp 
turn. The exact cause of the accident 
is not known the driver of the 
vehicle died on the spot. A Court of 
Inquiry is, however, jn progress.

2.2. The widow or the next-of-kin 
of those killed, will be entitled to 
special family pension if death is at
tributable to military service. This 
will be determined after the findings 
of Court of Inquiry are available. 
In addition, they would be entitled 
to Rs. 5,000/- from the Army Group 
Insurance Scheme. In fact payment 
has already been made in three 
cases.

2.3. Those injured are entitled to 
free medical facilities/treatment in 
the normal manner.

3.1. Instructions already exist tor 
employment assistance to be provided 
to the wife son/daughter/near rela
tion of a member of the Armed Forces 
who dies In harness or is killed or 
disabled in action.

3.2. In cases wheio death is held as 
attributable to mihtarv service, the 
family of the deceased is also eligible 
to children allowance based on the 
quantum of pension.

Accident in Deulbere Colliery

2803. SARDAR SWARAN SINGH 
SOKHI; Will the Minister of ENER
GY be pleased to state:

(a) whether one loader was kiKci 
in an accident when a portion of 
roof in Deulbere colliery belongm? 
to Central Coalfields Limited in 
Talchar, Orissa on 15th March, 1976, 
eollapsed;

<b) if so, the Reasons of the acci
dent add action taken; and

(c) whether any compensation has 
been given to the next of kin and 
what arrangements Government have

made for the education of the de
ceased dependents?

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD); (a) and
(b). On 5-3-1976, Shri Mitu Naiak, a 
loader, was fatally jirtjured in an 
accident in the Deulbera Colliery of 
the Central Coalfields Limited. The 
accident was caused by the fall of a 
piece of coal measuring 2 ft./2 ft. 
into 1 ft./l feet from the projection 
of the roof which had become loose 
suddenly.

(c) The information is being col
lected and will be laid on the Table 
of the House.

Full Utilisation of Hydel Power

2804. SHRI N1T1RAJ SINGH 
CHAUDHARY; Will the Minister of 
ENERGY be pleased to state'

(a) whrthor the country t&n pro
duce 27,000 M.W. to 43,000 M.W. 
power from our hydro electric poten
tial and we are produciR0 ui>)y 
about 20 per cent of the same;

(b) whether Government nave 
draw i out a plan for full utrisat*i* . 
ot c-Jr Hydel power; and

(n) if so, broad outlines thereof'.’

THE DEPUTY MINISTER IN THE 
MINISTRY OF ENERGY (PROF. 
SIDDHESHWAR PRASAD); (a) to
(c). A preliminary hydro-electric 
survey based on hydrological and 
topographical data available had in
dicated a hydro-electric potential of 
aiound 42 million kW at 60 per cent 
load factor. With the schemes cur
rently under implementation, over 
25 per cent of the potential would 
have been utilised.

The selection of power project* is 
made on the basis of power demand# 
in particular regions, the relative 
economics and cost benefits of




